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gesting a cease-fire and wLthdrawal 
of their forces, provided India agreed 
to these proposals; otherwise, the fight-
ing may restart. On the 22nd Octob-
ber, stated that we were unable 
to accept this proposal and that 
our proposal a bou t the restora-
tion of the status quo prior to the 
8th September WlBS a simple and 
straightforward one. This Wall the 
only way of undoing at least part of 
the great damage done by the latest 
Chinese aggression. The Chinese pro-
posal made on the 21st November for 
cease-fire and withdrawal wlas a re-
petition Of their proposal of the 24th 
October with the addition of a uni-
lateral declaration of a cease-fire and 
withdrawal. 

I v,'I'ote to Premier Chou En-lai on 
December 1, indicating that lihe 
three-point proposal made by the 
Chinese violated the principles that 
the Chinese had themselves been ad-
vocating in their documents and cor-
Tespondence. We could not oompro-
mise with this further aggression nor 
can we permit the aggressor to .retain 
the position he had acquired by force 
by the further aggression since 8th 
September, 1962, as this would mean 
not only letting him have what he 
wallicd but e"'posing our country to 
fumher inroads and demands in the 
future. 

To this letter, no direct answer 
has been received from Prerruer Chou 
En-Iai. But the Peking Radio has 
broadcast yesterday a long statement 
rejecting our proposal about the res-
toration of the status quo prior to the 
llth September. There WiBs a further 
hI·oadcast later yesterday which stat-
ed that our Charge d' affairs in Peking 
had been given a note asking the Gov. 
ernment of India three questions. 
These questions are: (1) Does the 
Indian Government agree or does it 
not agree to a cease-fire? (2) Does 
the Indian Government agree or does 
it not agree that the anned forces of 
the two sides shOUld disengage and 
withdraw 20 kilometres each from the 
'lth November, ~  line of actual 
control, and (I) Doee the Indian Gov· 

by China 
ernment agree or does it not agree 
that the offidals of the two sidee 
should meet and discuss matters relat-
ing to the withdrawal of the aImed 
forces of each party to form a demi-
litarised zone, establishment of check. 
posts as well as the return Of captur-
ed personnel? 

Before I answer these questions, 
should like to remind the House of 
the past history Of these incursiorul 
and aggressions. I shall not go back 
five years or more when these aggres-
sions started in Ladakh. That has 
been repeatedly stated in this House, 
but I should like to remind the House 
that before the 8th September, 1962, 
there was no active aggressions on the 
NEFA frontier by the Chinese except 
in regard to the small frontier village, 
Longji. Not only was no further 
aggression there but in. the past re-
peated assurances were given that 
the so-called MacMahon line would 
not be crossed by the Chinese and 
that although they considered thW 
line an illegal one and imposed by the 
then British Government, they would 
acknowledge it as indeed they <ack-
nowledged the continuation of thb 
line in Burma. Thus, the aggression 
across this line near the 'I1hagla pas. 
On the 8th September, 1962 was not 
only at variance with these assurance. 
but constituted a major crossing over 
of their frontier for the first time in 
history. 

This was a clear case of imperialis\ 
aggression and expansion. The Chinese 
forces continued to cross the frontier 
in large numbers and on the 20th 
October they delivered a massive at-
tacks on the Indian positions and 
overpowered them by superior num-
bers. In the five-year long story of 
Chinese aggression, this was the first 
instance when massive attacks were 
made by large forces and a regular 
invasiOn of the Indian territory took 
place. 

No longer were these mere frontier 
inooents as previously in Ladakh. A 
well-organised and well-prepared in-
vasion on a big scale had been mount-
ed by China. 
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took place in the western sector in 
Ladakh. Thus, it was obvious that 
this was a fully coordinated attack 
along various parts of our frontier. 
Soon after, that is, on the 24th Octo-
ber, the Chinese made their three-
point propos"] wlueh, if agreed to, 
would have given them the benefit 
of their recent invasi(ln and placed 
them in an advantageous and domi-
nating position for further aggression 
in the future. We could not possibly 
accept this and consequently we re-
jected it. 

I would like to repeat that these 
invasions, which took massive shape 
on the 20th October can only be 
described as imperialist aggresison. It 
has to be noted that the Chinese 
Government which often states that 
it is agains't imperia'ism has itself 
committed one of the grossest acts of 
imperialist aggression. The fact that 
the Chinese had never entered into 
NBFA territory previously is very re-
levant. But, for the moment, we may 
set aside the question of the merits 
of their claim. Even according to 
them, the McMahon line was indica-
ted about 50 years ago. This was not 
no line drawn by McMahon, but a 
recognition of a previous fact, that is, 
the watershed was the frontier. Ever 
since then and in fact long before 
that, it is clear that the Chinese were 
not there. 

Since our independence, we have 
tried to develop this area of NEFA 
and build schools, roads, hospitals, 
etc. Suddenly the Chinese break 
through our frontier and deliver 
massive attacks. Is this the way of 
peaceful negotiation and settlement 
by peaceful methods? I repeat that 
whatever the claims may be, this 
well-prepared invasion was at var-
iance with the Chinese professions 
and can only be described as blatantly 
imperialist expansirlilism and aggres-
sion. 

In answer to this, was stated thalt 
we could not proceed to any talks 
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with them until at least this latest 
aggression was vacated and the 
the status quo prior to the 8th Sep-
tember, 1962 restored both in NEFA 
and in Ladakh. This was the least 
we could do and that is the position 
we have consistently held during the 
last few months. Anxious for peace 
as we are, we suggested this mini-
mum condition which might lead to 
a peaceful approach. They have re-
jected our proposal. The result is 
that at present, there is no meeting 
ground between us. We have re-
peatedly laid stress on our consider-
ing this matter by peaceful methods. 
But it is not possible to do so when 
aggression continues and we are as-
ked to accept it as a fact. 

As for the three questions that 
had been asked on behalf of the 
Chinese Government, the first one i. 
whether we agree or do not agree to 
a cease-fire. The declaration by the 
Government of China was a unilateral 
one. But in so far as the cease-fire 
is concerned, we accepted it and 
nothing has been done on our behalf 
to impede the implementation of the 
cease-fire declaration. 

The second question is, do we agree 
or not that the armed forces of the 
two sides should disengage and with-
draw 20 kilometres each from the 
November 7, 1959 line of actual con-
trol. Weare in favour of the dis-
engagement of the forces on the two 
sides on the basis of a commonly 
agreed arrangement. But such an 
arrangement can only be on the basis 
of undoing the further aggression 
committed by the Government of 
China on Indian territory on the 8th 
September, 1962. If the Government 
of China disputes that this was Indian 
territory, this is a matter for a juridi-
calor like decision. The fact, how-
ever, is that it has long been under 
Indian occupation and this cannot be 
disputed. The Government of India 
have given their understanding of the 
~o  line of actual control of 
November 7, 1959. They do not agree 
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with the Chinese interpretation, which 
ia not in accordance with actual facts. 
It should be easy to determine the 
tacts even from the correspondence 
between the two Governments during 
the last five years. The Government 
of China cannot expect us to agree 
to a so-called line of actual control 
of November 7, 1959, which is mani-
testly not in accordance with the facts. 
What we had suggested is a simple 
and strai.ghtforward proposal, that of 
restoration of the status quo prior to 
the 8th September, 1962 when further 
aggression began. This is clearlY 
factUal and is based on the definite 
principle that the aggression must be 
undone before an agreement for a 
peaceful consideration can be arrived 
at. We have dealt with this matter 
tully in t ~ correspondence which has 
taken place with Premier Chou En-
lai and which, I take it, Members rlf 
the House have read. 

The third question is "Does the 
Indian Government agree or does it 
not agree that the officials of the two 
States should meet and discuss mat-
ters relating to the withdrawal ot 
armed forces of each party to form a 
demilitarized zone, etc?" It is obvioug 
if the officials are to meet they must 
have clear and precise instructions ,1S 

to the ceasefire and withdrawal .1.r-
rangements which they are supposed 
to implement. Unless they receive 
these instructions, which must be 3S 
the result of an aj(reement betwee:l 
the Governments of India and China, 
they will be unable to function. 
Therefore it has to be determined pre_ 
viously w'hich line is to be imple-
mented. Between the line of actual 
control immediately priOr to 8th 
September 1962, and that of 7th Nov-
ember, 1959 as defined by China" 
there is a great difference of about 
2,500 square rrriles of Indian terri-
tory which China occupied as a rewlt 
of invasion and massive attacks dur-
ing the last three months. The Chinese 
Government by defining this line in 
its oWn way wants <'0 retain the. ad-
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vantages secured by the latest inva-
sion. 

Any person who stuoies the painfLll 
history of the last few yearS, mm'e 
particularly of the r0ccnt months, wlli 
come to the conclusion that Chinese 
interpretation of vari'Jus lines changes 
with circumstances and they accept the 
line which is more advantageous to 
them. Sometimes they accept part of 
a line and not the r ~t at it which is 
disadvantageous to them. It is per-
haps not easy in the course of a dis-
cussion in this House to go into the 
many and changing factors i~  
have governed the situation during I.he 
last five years. Nevertheless, the 
major facts are quite clear and, apart 
from any clJims that the Chinese may 
have it is on these facts that any 
temporary arrangement can be made 
and not on changing lines which the 
Chinese put forward as the lines of 
actual control. 

There has been, the: HOUse must 
have, no doubt, nolie'ed, an amazing 
cynicism and duplicity on the Chinese 
side on these developments and these 
discussions. They .~  Us of being 
aggressors. We are supposed to 
aggress on ollr OWn territory and 
they come as defenders on our terri-
tory. They come to a place wher(> 
they have never beeH, so tar as I 
know of history, at any time of his-
tory. And, they prc.ach against i1'l-
perialism and act themselves in the 
old imperIalist and expansIOnist way. 
Altogether, their po:icy seems to be 
one of unabashed chauvinism. They 
have referred, as hon. Members may 
have noticed, to their frontier guards 
being attacked by Indian forces and 
acting in self-defencp It is curious 
that acting in selt ·defence they, have 
occupied another :ill/OO square miles 
of Indian terrii.ory. The whole thing 
is so m3nifcstly aad so outrageously, 
what shall I say, improper and wrong, 
and utter misusp of words that it is 
a little difficult to deal with persons 
who use words fwith different mean-
ings, what we may call, double talk. 
I regret to say that I have been forced 
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to the conchsiun thut the word of thE" 
Chinese Goverrun.,-nt cannot be r'"iied 
upon. 

The Chinese threat hgamst India is 
a long-term one and the last five 
years, and ~ n ~  to the last tnree 
months, ha','e broa;.:ht out th.;, b ... .';c 
expansionist and imrerialist ~tt ~  
.of China. This is a continuing threat 
to the in n n ~ and t. ~r tor  

integrity of India. We cannot sub-
mit to this challenge and must face 
it with all the consequences that it 
may bring. 

As the world knows, we are a 
peaceful people and have always 
tried to adhere to peaceful methods. 
It is not any choice of ours that we 
have been driven to war-like activi-
ties. But the defence of our mother 
land is the first essential duty tor 
-every Indian. and imperialist and ex-
pansionist challenge to that is not 
only a challenge to Us but to the 
world. as ii is a flagrant violation of 
international law and practice. If 
this aggresison is tolerated and acqui-
esced in today. it will continue to be 
a threat not only to India but also 
,to other countnes in Asia and will 
be a bad precedent for the world. We 
will, therdor n , endeavour to the ut-
most of our ab'lity to face this chal-
lenge and to protect our motherland. 
But. at the same time, we shall al-
ways seek peacefUl methods to re-
solve and dispute but conditions for 
a peaceful approach have to be 
created if this is to yield any fruit. 

What China has done is an insult 
to the conscience of the world. That 
is clear from the great response that 
We have received from a large num-
ber·of countries. We still hope that 
our peaceful al\d reasonab1e approa-
ches will be r~  to. Otherwise, 
this conflic t may spread and bring 
disaster on a wide-spread scale, not 
only to India and China but to the 
world. One" these preliminary con-
ditions that we have suggested are 
met, we can consider further the 
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peaceful methods that should be used 
for resolving the basic disputel'l. 

Hon. Members may have read the 
pleas which we have repeated seve-
ral times in our communications to the 
Chinese Government or the Chinese 
Premier that we should explore ave-
nues of peaceful approach; apart 
from meeting each other, explore 
other avenues of settling these quell-
tions peacefuL I am prepared whe. 
the time comes, provided there is ap-
proval of Parliament, even to refer 
the basic dispute of the claims o. 
the frontier to an international body 
like the International Court of JUl'l-
tice at The Hague. I submit that 
there is no fairer and more reason-
able approach than what I have 
indicated. But that also can only 
come when the aggression is vacated 
and the position as it was before the 
8th September is restored. 

The Colombo Conference which 
is meeting today is considering 
what recommendations honourable to 
both sides it might makc to resolve 
the differcnces between India and 
China. We recognise their friendly 
feelings and their weI! meant at-
tempts to solve, or at any rate to 
lessen, this crisis. I trust, however, 
that they will appreciate that there 
can be no compromise with aggres-
s10n and an expanding imperialism 
and that the gains of aggression mu.t 
be given up before both the partiep 
try to resolve their disputes. 

We have long followed a policy of 
non-alignment, and, I believe firmly 
that this was a right policy. It means 
our not joining any military bloc or 
military purpose. I thinj{ that policy 
should continue. But we must take 
all necessary measures to defend our 
motherland and take the help of our 
friendly countries who are willing to 
assist us in this sacred task. 

We are very grateful to the coun-
tries which have come to our aid at 
this moment of crisis and have ex-
tended their full sympathy and 5Up-
POrt to u& I believe 'Chat even the)' 
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appreciate that it would be wrong 
for us to abandon the policy of non-
alignment. It is odd-it is well to 
remember-that the one country that 
does not approve of non-alignment 
for us or for anybody is China; they 
take some satisfaction in that. They 
.go on repeating that by circumstances 
they will compel us to abandon it 
and so we have abandoned it. So, it 
is clear and hon. Members can them-
selves realise how the Chinese out-
look in this matter is utterly different 
not only from ours but from that of 
most countries in the world. 

All of us in this House and in the 
country, naturally, and, if I may say 
so, rightly feel strongly on this sub-
ject. Nevertheless, I have endea-
voured to speak in a moderate lan-
guage because I have felt that the 
~  are grave and cannot be dealt 
with lightly or merely by abuse. The 
future of our country is at stake. We 
have to rise to the occasion to consi-
der the mighty problems that face 
us. They have many aspects-mili-
tary, economic, the future relations 
of two of the greatest countries in 
Asia and the future of world peace. 
Though we may feel passionately 
about these problems, we may not 
allow our passions to run away with 
us and lead us to wrong courses. But 
it is clear that the future for us is a 
hard one and our people must there-
fore prepare themselves in every way 
to meet it. We shall have to streng-
then ourselves in every way and 
mobilise our country for it. We are 
trying to do that. 

Even though there is no nctual 
fighting at present, thp £'mergency 
and the danger continue and wi1J 
continue so long as in~  prc,ent 
policy and military postures onti ~ 

to be a threat to our indeppndence 
and integrity. , Let us, therefore, give 
all our strength to meeting this threat 
and, at the same time, not forget 
that we have to win the peece and 
further the cauae of peace. 

by China 
Soon after the Chinese invasion of 

the 20th October, the House may re-
member, I indicated that this struggle 
or war, whatever shape it might take, 
will be a long one. It may even last 
five years or more. I think, the 
country and all of US should bear 
this in mind. It is a long and bi: 
effort that we have to make. I feel, 
and I speak in all honesty. 

I feel confident that we shall win 
in the struggle. But '.it will re-
quire our hardest effort and many 
sacrifices and a .dusal, whatever 
happens, to bow down to these im-
perialist tactics of China. We have 
to remember above all that we fight 
not for fighting's sake but to save 
our country. ~ is a matter of survi-
val of freedom and a free society in 
India, and to further the cause 
of peace in the world, because it 
would be a poor thing if in attemp-
ting to save our country we somehow 
helped in the process of on ~r
ting this into a terrible world war. 
We have to keep all this in mind. 
But, for the moment, the major thing 
before us is to protect our country 
and OUr freedom which we achieved 
after so long, after so many difficult-
ies and sacrifices. This House has al-
ready expressed itself in the Reso-
lutiOn which it passed on the 14th of 
November and clearly stated what it 
is determined to do and taken the 
pledge. By that pledge we shaH stand 
and I hope we shall honour it in 
full. 

Shri Shlvaji Rao S. Deshmukh 
(Parbhani): One, minute, Sir. 

Mr. Speaker: No. Let me put the 
Motion. 

Shri Shivaji Rao S. Deshmukh: Let 
Us accept this motion unanimou.sly 
without any further debate. I would 
request hon. Members to withdraw 
their amendments. 

Mr. Speaker: Order, order. The 
hon. Member has not read thl'! motion. 
What can we accept here? It is only 
to be considered. 




